CENTRAL AJMINISTRATLVE TRISUNAL
PRINGI PAL BENCH3NEWN QELHL

D.A.Nu.lSLSIC%li <§;
New Jelhi, this the 25th day of January ;1995

Hon'ple shri J.P. 3harma, Merber&i)
Hon'ble 3hri 3., Adige, Member (A/

sari Gn #raskash 3aini,

:)/S 3hri Khazan 3ingh,

Fostman 3hakur Basti h 2. ielhi.
T

/o ¢fo shri 3ant Lal,Advocate L
C-21( 3}, New Multan Nagar SelhRi .+ Applicant

By Advocate: Shri 3ant Lal

Vs.

1. Union of Tndia
through the
Secretary,
Minis try of Communication,
Jepar tnent of rosts,
Ltak Bhawan,New Jelhi.

2. The 3enior Superintendent of kost Uffices,
Jelhi North bivision,lelhi.

3. The asstt. Supdt.cf rFost JUffices,

uelhx North 1IIrd. 3ub Wivision, »
sdam Nagar,Delhi. .. Respondents

y Advocate: Shri Awtiwy Bl £y 7

£
%

Hon'ble Shri J.Fe 3harma, Member( J)

%,

The applicant is employed =s Postman 3hakur Bssti
R.3, Past i}f‘fice,‘ﬁelhir under Dglhi North Hosial Wivisions
The grisvance of the applicant hss basen thet the period of
suspension from 26th August, 1982 to 8th Uecembsr, 1584 has
not been regularissd as pericd Spént on duty through the

applicsant has been acouittsd bf thes Lriminal charges by the
Criminal Court by the ordsr dsted 5&.2.1992 a copy of uhich is

anclosed as Annexure 4-l, Np disciplinzry procsedings have

been initisted ageinst the applicant, In visu of this, he
o
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(N filed this Applicetion on 25th July, 1994 end prayed for the
‘ that
grant of reliefs/respondents be directed to regulariss the

per iod undar suspension from 26th august, 1982 to Bth Uec.,
4984 =s spant on duty with all conseguential banefits with
full pey and =llovances and re-fixation of the psy of the
applicznt alongwith interest on delayed payments

2, A notice was issued to the rescondents, Thz respondants
didnot contsst this applications

3 At the time of hearing 3hri OsPeMathur appesrad

who is #ssistant Supsrintendent Pgst Jffices. The lgptta
representative gives tha statement before the Bench that the
relief prayed for by the applicant has since been @ccepted by
the Depzrtment itself and the present applicstion has become
infructuous, ~ copy of the ssid arder hes been made aveilsble
by thae lsarnad counsel for the spplicant which has besn
‘tekan on records

4, in vigu of this, this application h:s become infruce

tuous and the respondants are dirscted to pay the applicant

the pay and zllowances for the suspension period as expeditiously
2s possible as psr their oun letter No, FR/37/82-83 dated
5.1.1995. Mo CUStSC;
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